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In this petition under section-19 of the
Administrative Tribunals Act no.XI1I of 1985,
the applicant claims himself to be an employee
of the Contonment Board Junior High School,Allahsbad
which is not a department of Government of India and
is managed by a local body. This case, is,therefore,
not covered under the provisions o¢of Administrative
Tribunals Act. None has come on behalf of the
parties. The petition is dismissed for want of
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